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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciai Original Jurisdiction)

TUESDAY, THE TWENTY FOURTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE sRI APARESH KUTUIAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT P ITION NO:4555 oF 2026

1. P. Naggshwar Rao, S/o P. Venkateshwar, Age 73 years, R/o H.No.12-10-
394/1, Seethaphal Mandi, Secunderabad S00 0-61 .

2. 9. Uppalaiah, S/o G. Sai, Age 73 years, R/o H.No.11-3-35T112, Santhosh
Nagar, Parsigutta, Secundera6ad S00 061.

3. N. Narasimha, S/o N. Danayya, age 75 years, nlfo U.No.O-SZ, Keesara Daira
Rampally, K.V. Mandat, Ran'ja Reidy Di3trict. 

I

4. \. Ja.y? R-aj, _S{o K. Lazarus, .Age. 78 years, R/o LIG 300, 1st and 2Nd phase,
Road No.3, Kukatpally, Housing Board Colony, Hyderabad SOOO72.

5. A. Muthyam Rao, S/o Narasaiah, age 77 years, R/o H.no.12-1-503/38,
Laxminagar, Lalapet, Secunderabad 500017. 

-

.....PETITIONERS
D

1 . U.nion of lndia, r9p. by its Secretary, Department of Atomic Energy, C.S.M.
Marg, Anushakthi Bhavan, Mumba'i 4OO 001.

2. The Chief Executive, Nuclear Fuel Complex. Department of Atomic Energy,
Government of lndia, E.C.l.L. post, Hydbrabad 5OO OOZ.

3. The Secretary, Department of Pension and Pensioners Welfare, M/o.
Personnel, Public Grievances AND Pension, Loknayak Bhavan, Khan Market,
New Delhi 3.

4. The Administrative Officer lll (1),
Complex, ECIL Post, Hyderabad

Department of Atomic Energy, Nuclear Fuel
500 062.

RESPONDENTS

Petition Under Article 226 of lhe Constitution of lndia pra!,ing that in the

circumstances stated in the affidavit filed therewith, the High Court may be



pleased to issur: writ order or direction more particularly one in the nature of wRlr
oF MANDAMUS, declaring the action of the. respohdents setting aside the orders
dt 06-02-2025 received by the petitioner on 23-09-2025 passed by the Hon'ble
central Admini:;trative Tribunal in dismissing the 0.4./021l0031t2024 contrary to
the facts and law laid by the Apex court and to declare the action of the 2nd and 4th

respondent in not considering representations on 03-0g-2023 and 21-og-2023 for
extending the t,enefits as deemed pensioners as they did not exercise any option
in cut off date and denying their entiflement of pension under c c s. (pension)
Rules and not applying the Judgment passed by the Administrative Tribunal
Madras Bench passed in Batch of cases dt 31-03-201s and as confirmed by the
Division Benclr High court of Judicature Madras in Batch of writ petitioners

No.28092 to 28094 of 2015, dt.o5-01-2017 and as confirmed by the supreme
court in sLA ('3).No.28825,2aa21 of 201s, dt.14-o2-2023 and not extending the
benefit to Petitioners as

discriminatory.

arbitrary. illegal, without application of mind and

Counsel for the Petitioners : Ms. N.SHOBA

!9uryel for the Respondents : SRt N.BHUJANGA RAO, DEpUTy SOLIC|TOR
GENERAL OF INDIA

The Court made the following ORDER
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IN THE IIIGH COIIRT FOR THE STATE,OF TEI.ANGAI{A
AT HYDET{ABAI)

THE HON'BLE THE CIIIEF JUSf,ICT} SRI APARESH I{I]IVIAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.4555 of 2O26

DATE:14.O2.2o126

BETWEEN:

P.Nageshwar Rao and 4 others
....Petitioners

AND

Union of India and 3 others
....Respondents

ORDER

Heard Ms.N.Shoba, learned counsel appearing for the petitioners

and Mr.N.Bhujanga Rao, learned Deputy Solicitor General of India

appearing for the respondents and pcrused the record.

2. The present writ petition is filetl with the following prayer:

"......to issue writ, order or direction more partianlarlg one in tLrc nature

of WRIT OF MANDAMUS, declaring tle action of tlrc respondents setting

aside tlrc orders dt.O6-02-2025 received bg the Petitioner on 23-09-2025

passed by the Hon'ble Central Admiristrative Tribunal rn dismissing the

0.A./021/0031/2024 contrary to tlrc facts and law laid bg the Apex

Court and to declare the action of the 2nd and 4th respondent in not

unsideing representations on 03-08-2023 and 21-09-2023 for
extending the benefits as deerned I'ensioners as theg did not etcercise

any option in cut off date and denging their entitlement of pension

under C.C.S. (pension)Rules and not applging tle Judgment passed. by

*,e Adngtistratiue Tribunal Madrqs Bench pa"ssed in Batclt of cases

dt.31-03-2015 and as confirmed bg the Diuision Bench High Court of
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Judicature Madras in Batch cf Wit Petitioners No.28O92 to 28O94 of

2015, dt.O5-O1-2017 and as confirmed. by the Supreme Court in SLA

()).No.28825, 28827 of 2015, dt. 14-02'2023 and not ertending the

t'eneJit to Petitioners as orbitrdry, illegal, u;ithout application oJ mind

cLnd discriminatory and pass such other order or orders as the Hon'ble

Cowt deens frt and proper in tlrc interest of justice."

Factual. background (in briefl

3. The petitioners were appointed in the Nuclear Fuel Complex,

an establishment under the Department of Atomic Enerry (DAE), in

Techni<:al Category posts between the years 1970 and 1974. The

materi.rl particulars relating to their entry into service, promotional

progrer;sion and superannuation, as borne out by the record placed

before the Tribunal are as follows:

I{ame

4. It is not in dispute that at the time of their initial

appoi:rtment, all the petitioners were governed by the Contributory

Proviclent Fund (CPF) Scheme, which was then applicable to the

empl(,yees of the DAE.

Pctitio
ner
lfo.

Date of
Apt olatEetrt

Poat otr
Appointloe[t

Date of
RetlreBert

Post on
RetlrcmeEt

I I,.Nageshwar
Ilao
tl. Uppalaiah

t0.03.197r Tradesman-B

09.o8.1974 Tradesman-A

30.09.20r2 Foreman-D

, 30.1 l.2011 Tradesman-G

3 l{. Narasimha

K. Jaya Raj

16.06.1970 Hclper-B 3l.o 1.2007 Tradesman-G

4 09.t2.t972 Tradesman-A 3 r.o7.2005 Foreman-B

5 A.Muthyam Rao 22. | 1. t973 Tradesman-B 31.O1.2007 Tradesman-H


